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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRNICIPAL BENCH, NEW DELHI

0O.A. No. 368 OF 2022

IN THE MATTER OF

ABHILASH,
R/O KHAMMAM DISTRICT
..... Applicants(S)

Versus
STATE OF TELANGANA
.... Respondents.

REPORT OF THE PRINICIPAL CHIEF CONSERVATOR OF FORESTS (R6)
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REPORT OF PRINCIPAL CHIEF CONSERVATOR OF FORESTS
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TELANGANA, HYDERABAD

1. It is submitted that an application with O.A.No. 368/2022 is registered by
the Hon'ble NGT, based on the complaint received from Sri Abhilash R/o
Khammam District on illegal mining and operation of M/s. Sri Lakshmi
Narsimha Stone Crusher etc., in Garlavoddu (V), Enkoor Zone, Khammam
District, thereby damaging endangered hills and forests and adversely
affecting wild animals and running of stone crusher day and night causing
air & noise pollution.

2. The Hon'ble Tribunal while hearing the case on 24.05.2022 has opined that
the allegations made in the letter required due verification and immediate
remedial action. Accordingly, constituted a Joint Committee of the Principal
Secretary, Ministry of Tribal Affairs, Principal Chief Canservator of Forest
(HoFF) Govt of Telangana, State PCB and Collector, Khammam and
directed the Joint Committee to meet within four weeks and undertake site
visits, look into the grievances of the applicant and take requisite action by
following due process of law.

3. As per the orders, the District Forest Officer, Khammam has represented to
the Joint Committee, on behalf of the Prl. Chief Conservator of
Forests(HoFF) and the Joint Committee has conducted the site inspection
and submitted to the Hon'ble Tribunal.

4. Subsequently, the Hon'ble Tribunal in its orders dt. 02.11.2022 while going
through the report and recommendation of the Joint Committee has
considered that the respondents i.e., (1) State of Telangana through Chief
Secretary, Govt of Telangana (2) Prl. Chief Conservator of Forests (HoFF),
Telangana, (3) Director, Mining and Geology, Govt of Telangana (4) TSPCB,
(5) District Magistrate, Khammam (6) the Project Proponent Stone Crusher
M/s Sri Lakshmi Narsimha Stone Crusher (Presently operating in the name
of M/s Sri Jai Santhoshi Narasimha Stone Crusher and (7) the Project
Proponent Stone Quarry Mine M/s Manupati Jayasimha, are required to file
reply/response in connection with the case.

5. Accordingly, a report has been obtained from the District Forest Officer
Khammam. As per the report of the District Forest Officer a report has
been submitted to the District Collector, Khammam on 21.10.2022 stating
that, the Crusher owner has leased the said area from the farmers and
quarry location showing SOl map 1973 which shows the location in the
Dense Scrub area and having hillock which is revenue department control.
In the report, it is also informed that the area is not falling in the
reserve forest area but spread as revenue land having dense
scrub growth between the Gubbagurthy RF and Kanakagiri
Reserve Forest. The area may have been used by wildlife to cross
from one RF to another RF.

6. Further, it is submitted that no felling permissions were requested and
issued to the mining site by the forest department. The relevant
documents making correspondence in this regard are enclosed
(Report of District Forest Officer Khammam, Report of Forest Range Officer
Tallada, Survey of india 1973 map showing the Quarry area and nearest
Reserve Forest and Map showing the distance from quarry area to the
nearest Reserve Forest.
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7. It is also informed that in compliance to the directions of Hon’ble, NGT, the
joint Committee has conducted site inspection to ascertain the facts and
after inspection, the Joint committee in its report has also mentioned that
there is no involvement of forest land {Report of the Joint Committee
constituted in the 0.A.No0.368 of 2022 in the matter of Abhilash R/o
Khammam District verus State of Telangana is enclosed).

8. In view of the above, The Registry is requested to file the reply affidavit
before the Hon’'bie Tribunal on behalf of the Forest Department and see
that the petition is disposed off.

Signed by Rakesh Mochan

Dobriyal
Date 06.2023 Date: 16-06-2023 08:02:04
Reason: Approved
Place: Hyderabad Principal Chief Conservator of Forests

(Head of Forest Force)
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. I GOVERNMENT OF TELANGANA
: :"i - FOREST DEPAR’I‘MENT
From To
Sri R.M.Dobriyal, IFS, Sri. Sanjeev Kumar,
Prl. Chief Conservator of Forests& Advocate & Counsel for the State of Telangana,
(Head of Forest Force) (FAC), J69J+F7X Faridkot House, = '
Telangana State, “AranyaBhavan”, Copernicus marg
Saifabad, Hyderabad. Near India Gate,
New Delhi 110001.
Ref.No. FC6/FC50/277/2022, Dated: 02/04/2023

Madam/ Sir,

Sub: TSPCB - Legal - Hon’ble NGT, New Delhi -- Original Application No. 368 of 2022

filed by Abhilash, R/o Khammam District -Filing reply affidavi— Reg,

Ref:- The Hon'ble NGT orders. 24.05.2022, 09.09.2022 and 02.11.2022 in O.A no. 368/2022

filed by Sri Abhilash, R/o

e o

1. It is informed that an application with O.A.No. 368/2022 is registered by the Hon'ble

NGT, based on the complaint received from Sri Abhilash R/o Khammam District on
illegal mining and operation of M/s. Sri Lakshmi Narsimha Stone Crusher etc., in
Garlavoddu (V), Enkoor Zone, Khammam District, thereby damaging endangered hills
and forests and adversely affecting wild animals and running of stone crusher day and
night causing air & noise pollution.

. The Hon'ble Tribunal while hearing the case on 24.05.2022 has opined that the

allegations made in the letter required due verification and immediate remedial action..
Accordingly, constituted a Joint Committee of the Principal Secretary, Ministry of
Tribal Affairs, Principal Chief Conservator of Forest (HoFF) Govt of Telangana, State
PCB and Collector, Khammam and directed the Joint Committee to meet within four
weeks and undertake site visits, look into the grievances of the applicant and take
requisite action by following due process of law.

. As per the orders, the District Forest Officer, Khammam has represented to the Joint

Committee, on behalf of the Prl. Chief Conservator of Forests(HoFF) and the Joint
Committee has conducted the site inspection and submitted to the Hon'ble Tribunal.

. Subsequently, the Hon'ble Tribunal in its orders dt. 02.11.2022 while going through

the report and recommendation of the Joint Committee has considered that the
respondents i.e., (1) State of Telangan through Chief Secretary, Govt of Telangana (2)
Prl. Chief Conservator of Forests (HoFF), Telangana, (3) Director, Mining -and
Geology, Govt of Telangana (4) TSPCB, (5) District Magistrate, Khammam (6) the
Project Proponent Stone Crusher M/s Sri Lakshmi Narsimha Stone Crusher (Presently
operating in the name of M/s Sri Jai Santhoshi Narasimha Stone Crusher and (7) the
Project Proponent Stone Quarry Mine M/s Manupati Jayasimha, are required to file
reply/response in connection with the case.

. Accordingly, a report has been obtained from the District Forest Officer Khammam.

As per the report of the District Forest Office a report has been submitted to the

.
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District Collector, Kharnmam on 21.10.2022 stating that, the Crusher owner his J
leased the said area from the farmers and quarry location showing SOI map 1973 ,
which shows the lgcation in the Dense Scrub area and having hillock which is revefiue

~ -department control: In the report, it is also informed that the area is not falling in the

reserve forest area but spread as revenue land having dense scrub growth
between the Gubbagurthy RF and Kanakagiri Reserve Forest. The area may
have been used by wildlife to cross from one RF to another RF. : '

. Further it is informed that no felling permissions were requested and issued to the
mining site by the forest department. The relevant documents making
correspondence in this regard are enclosed (Report of District Forest Officer
Khammam, Report of Forest Range Officer Tallada, Survey of India 1973 map
showing the Quarry area and nearest Reserve Forest and Map showing the distance
from quarry area to the nearest Reserve Forest, ,
- It is also informed that in compliance to the directions of Hon’ble, NGT, the Joint

Committee has conducted site inspection to ascertain the facts and after inspection, the
Joint committee in its report has also mentioned that there is no involvement of forest
land (Report of the Joint Committee constituted in the 0.A.No0.368 of 2022 in the
matter of Abhilash R/o Khammam District verus State of Telangana is enclosed).

. In view of the above, it is requested to file the reply affidavit before the Hon’ble

Tribunal on behalf of the respondent No.1% and 2™ and see that the petition is
disposed off.

Encl: as above

Yours faithfully,
Rakesh Mchan Dobriyal

Signed by Rakesh Mohan
Dobrlyal
Date: 02-04-2023 21:54:20

Reason: Approved )
Prl. Chief Conservator of Forests&

(Head of Forest Force)(FAC)

/True Copyl/ P \ .
P \ q\q\%

Qr Prl. Chief Conservator of Forest:
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LA Forest Department
Lr‘{‘ho- 1488 /2022/S5 Office of the District Forest Officer,
Date :- 21-10-2022 ' Khammam '
“From ‘ To,
Sri Siddharth Vikram Singh, IFS., : The District Collector,
_District Forest Officer, i Khammam.
‘Khammam.
Sir,

Sub:- Forest Department — NGT Application No. 368 of 2022 filed by Abilash, R/o
- Khammam - Illegal mining and operation of M/s Sri Laxminarasimha Stone
Crusher, Garloddu, Enkoor mandal, Sathupalli Forest Division, Khammam
district - Report submitted - Reg.
Refi- L.F.R.0,, Tallada Rc.No, 29/2022/T, dated 20-10-2022
2. Field visit by joint committee at mining site at Garloddu, Enkoor mandal on
on 21.10.2022

* k&

It is submitted that as per instructions issued with reference to above subject to the
Forest Range Officer, Tallada, of Sathupalli Forest Division, he has submitted his report on

the subject cited above. The details are as follows-

1. He has enquired with the crusher owner and found that they'é_re .'running M/s Sri
Laxminarasimha Stone Crusher, Garloddu in the Pattaland bearing the Sy.No. 200/T-
A2/2, 200/T-A2/3. As per local enquiry, the stone crusher owner has leased the said
area from the farmers.

2. Quarry location showing Survey of India Map 1973 is enclosed which shows the
location in the Dense scrub area and having hillocks which in revenue departmental
control. It is not falling in the Reserve Forest area but spread as revenue land having
dense scrub growth between the Gubbagurthy RF and Kanakagiri RF, This area may
have been used by wildlife to cross from one RF to another RF.

3. The animals generally found present in the area and sited by people were black-naped
hare, common birds, reptiles, etc. To ascertain fauna and flora biodiversity in the
area, detailed survey has to be conducted over a period of a month with help of

field biologist' and report regarding same and wildlife movement may be

"prepared.

S



This is submitted for favour of information and necessary action
EnclatAs Above.

o af P
ih/(ﬂ/mast%‘ ficer,
ammam,
| Copy submitted to the Principal Chief Conservator of Forests (HoFF) Telangana, Aranya
Bhavan, Saifabad, Hyderabad for favour of kind information,

Copy submitted to Dr. Naval Jit Kapoor, Joint Secretary, Ministry of Tribal Affairs,
Government of India for favour of kind information

Di;;thicf;/Fﬁ/-e‘é{Ofﬁcer,
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Ty .j . o Forest Department T

. Re, No - 29 /2022/T | Ofﬁce of the Forest Range -

- Date~ 20.10. 2(:)22_,7 [ S __.Talkada R
'From T o A '.To e
-Sri. K. Aravind; Lo . TForstDivisiona ’_
Forest Range'! Ofﬁcer M : Sathupally Dmsr '
Tallada o N A Sathupally _
.Sir,- '

Sub:- Forest Department NGT Appheatron No 368 of 2022 filed by Abllash R/o

.'.Khammam - Illegal mining and operatlon of M/s Sr1 Laxmlnara51mha Stone :

__".'Crusher Gﬁrloddu Enkoor mandal - Report submltted on the followmg pomts |
';asked Reg ' | '

1 ‘As enqulred wit Ff-the orusher owner they are runmng the M/s Sr1 Laxmmarasnnha Stone L

. _Crusher, Garlod"‘u'm the Pattaland bearmg thie Sy. No 200/T A2/2 200/T A2/3 from the o

enqu1ry the ston Crusher owner leased the sald area from the farmers

ST

. Quarry locatlon "!howmg Survey of Indla Map 1973 enseloed

T he arﬂmals present in the area were black naped hare and reptlles '

'!...

' melanoxylon Albma amara, Annona squamosa etc

LN

No water bodres near by area. Water storage observed in the quarrred area.

Thls is submii"ed for favour of mformauon and necessary actlon

© Yours falthfully

S - Forest Range Ofﬁcer
S _ ' ’ Tallada’ :

Copy submitted to the DlStrlct Forest Officer, Khamman for favour of information

The dommarrt‘ tree spemes were Boswelha serrata Azadlrachta 1nd1c:a Dlospyros, g
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" Forest Department

: .,No:~ 1488 /2022/S5 Office of the District Forest Officer,

Date : 25-01-2023 Khammam -

| v Ty R-P-HD)
From To, .
Sri Siddharth Vikram Singh, IFS., The Principal Chief Conservator of Forests,
District Forest Officer, (Head of Forest Force)
Khammam. Telangana State, Hyderabad.
Sir,

Sub:- Forest Department — NGT Application No. 368 of 2022 filed by Abilash, R/o
Khammam - Ilegal mining and operation of M/s Sri Laxminarasimha Stone
Crusher, Garloddu, Enkoor mandal, Sathupalli Forest Division, Khammam
district -~ Report submitted - Reg.

Ref:- 1. PCCF,TS, Hyderabad Rc.No. FC6/FCS50/277 /2022/FCA,dt.20-10-2022.

{add. to Member Secretary TS PCB, Hyd. and copy marked to CCF,

Bhadradri Circle).

2. Field visit by Joint Committee at mining site at Garloddu, Enkoor mandal on
21-10-2022.

3. DFO, Khammam Rc.No. 1488/2022/85 dt.21-10-22. (add. to the District
Collector Khammam and copy marked to PCCF, Hyderabad and CCF,
Warangal) '

4. PCCF,TS, Hyd. Rc.No. 3073/2019/WL-1, dt. 20-10-2022.

S. Report of Joint Committee constituted in the O.A.No. 368 of 2022 in the
matter of Abhilash R/o Khammam district versus State of Telangana.

6. DFO, Khammam Rc.No.1488/2022/S5, dt.02-11-22. (add. to the CCF,
Bhadradn Circle and copy marked to PCCF, Hyderabad)

7. PCCF,TS, Hyderabad Rc.No. FC6 /FC50/277 /2022 /FCA,dt.01-12-2022.

Heokede

With reference to the subject above, it is submitted that duly obtaining a report on
the subject cited from the Forest Range Officer, Tallada dated 20-10-2022 and as per
instructions issued with references to above, the under signed has accompanied Dr. Naval Jit
Kapoor, Joint Secretary, Ministry of Tribal Affairs, Govt. of India (Representative of Ministry
of Tribal Affairs), Sri V.P.Gautham, District Collector, Khamrﬁam and Sri D.Krupanand, Joint
Chief Environmental Engineer (JCEE) (Representative from TSPCB) has conducted site
inspection on 21-10-2022. On the same day a report was sent to the District Collector,
Khammam in the ref. 3t cited and copy marked to the marked to the Chief Conservator of
f‘orests, Bhadradri Circle, Warangal and Principal Chief Conservator of Forests, TS,
Hyderbad. A copy of the ref. cited is enclosed herewith for kind perusal for ready reference.

It is further submitted that a report of the Joint Committee Constitutc‘-:d in the Q.A.No.
368/2022 in the matter of Abhilash R/o. Khammam district was filed before the Hon'ble
National Gree Tribunal Principal Bench, New Dethi. The same was reported in the ref. 6t
cited above. A copy of the saie is enclosed herewith for kind perusal for ready refe-ence.

In view of the above, it is humbly submitted to take necessary action at Head office
level to file counter affidavit in the matter.

Yours faithfully,
Sd/- Siddharth Vikrarm Singh,
District Forest Officer,
. Khammam.

" Copy submitted to the Chief Conservator of Forests, Bhadradri lee, Warangal for favour of

information and necessary action. _
Sd/- Siddharth Vikram Singh,
District Forest Officer,
/;‘7"’ Khammam. '
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Jei Sathioshi Narasiraha Stéms Crisher), Sy:No. J00/TA, Garlsvodd (V), Enkoor (b,
Khemmam District(GPS -pointammfsﬂsms"n&;sovzs-sz.zsvm is. situated in an area

of 3.5 Actes land and surrounded by agricultoral Jzgd on East side, hillocks.on North side
and South side and agricultural land o west side, A granite mie of 1 Ha is existing
(GPS point-17°18'26.83"N & §0°35'22.83"E) 3% Sy-No. 200/TA, Januasaun (V), Enlaura
(M); Khammam District-on the- South-West comner of stone crusher. The stone crusher
procuring raw material granite blocks from the migs for crushing,

- In the mail, it was dbgfw"m.émé;of'&c-mn-tﬁbﬂs are roming stone ctushers around

the village and doing Dlegal mining; They are digging up the hills around the village and
completely destroying the forest area.

- During the site inspection, the officials from Revenue, Forest and Mining department
were also present. Jt was enquired with the local Reverme and forest officials on the
sttus of lands. It was confirmed by the Forest ofScials that the there: are no forest lands/

Reserve Forests within 4 o 5 Kms from the site (The Map showing status of forest lands
in and around the site are annexed as Annexure- I). The said Jands ‘are purely revenue

lands, thmughcovaedby hillocks/ tree growth. Due to densctree cover, the applicant -

bad mistaken it for forest.

area may have been u.ébdby wildlife to cross from one RF to another RF in the past.
Further, no tree felling permission were requested: and issued:to the imining site by the
foms:dcpamnem.

. The mnnals generally fotmd present in the area and sighted by people were black-naped

hare, common birds, reptiles, etc. To ascertain faima apd flora biodiversity in the arez,

detailed survey has to be conducted over & peiod of a month with help of field biologist -
 and Tepart regarding samie and about wildlife movernent may be prepared _
- The Committes slso noticed that the crusher i.e Mfs. Sri Lakshei: Nersimha Stone

Crusher (prescutly operating in the azme of Mys. Sg Jai- Sauthoshi Narasimha Stone

ST v e e e TR T I s i s et — 1

13-






measma:ndrecem.}yﬁmmshed &mmplyontlwstams ‘I}:efomtcammmmucedthat

tbcstoncmsherhasprowdedmaddmgtotbcwbnnngscrems,mddmgtothc
conveynrbahswnh(immmmhdothmdwamnpmkhngmmmhwmshm—andat

transfer points to controi ‘dust mmsmo:zsdunng the 1 pmocss. TheCom:ttac noticed that .

thecmshens stonngthe stone&:stmlarge heaps winch:s ﬂmsmnccofﬁxgmvemrst

emisgions, 'I'hccmshc:;has mtpmdedwudbmahngwaﬂsmmd‘&ephnt tocontml-.‘ 5

d:mtmmomwﬂlemmmdmgmsandnotlaxdmmalmemlmads

10, meapphmmmmmmmmmscpmemdﬁmmﬁmthemmmada:dj

using the village roedito transport gravel mthoutpcnmssmnandmumngtmub]czoﬂze !
vﬂlagcxs.’x"hc.?omzComnntteemnmdrhm ahcchamdwaslmdﬁ:omﬂ:ccmshe:mthc g

mamroadmhgmvel.,wmmcsmmmonmththca;mhcam, his ‘mzin concern was

1L ’I‘hcapphcantalsormsedﬂlemsaaofcamngouthugemqﬁoszmsandmmthmam

badly damaged by the blasts Dnnngﬂae explosions large bouldﬂs ﬁall on"thc surrounding

crop fields, ’Ihe]omtcomnuuee nnuccdthat the mining ofszxmebozﬂdms are carried out -

nmngthcexplosmm.nmmmcuwnaobmmdnmessmypmmmﬂomthemm&
explosive departmesit, The Sarpanch of the village informed that they do not have any
problem due to blasungmﬂmmeasthcmmms Iomﬁfaraway:&omthmhaan.
Itharpmhmdvﬂlagus mformodﬂmtheaiieganonmadcbyﬂmapphmtthaxthm
housearedamagedtsfalse The joint committee: obsmedthatthehabﬂanoms arcund 1
kmﬂwomﬁacqumymdasperwﬂager’ssmm there are no comiplaints of house
damage due to blaanng. {Attached: Google earth map showmg the distance between the
quarry and habitation). .

Recommendations of the Commitfee(

1 Thcmmecwnermaybedmecmdmstopﬂacm:mngﬁllﬂwyobmmedﬁnvmnmmtal

Ciearanoe{EC) ﬁomMﬁ:xsuyofEnvlmmem, Forest & Climate Changc (MoEF & CC;,
Govt. of India. 5

The crusher shall not. oPcmte without valid Consent for operation (CFO)of the Telangama
State Polhtion- CcntmLBoa:rd {'I'SPCB)and shall take polhmon control measnre viz.,

» Providing dust bun!::zs to 'storeithis stone dust.

“s  providing wing brx:ah_ng walls around the stone: crusher to control fugitive emissions

to the surroimding area.
. ProndmgcladdmgmﬂlMS shemtoaﬂ'thecmveyorbc!ts
. Laymgofmetalmadsmﬂnnﬂmmdustrymscs ‘
*  Providing of sprinklers within the industry & mine premises to control dust pollution.

-
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Item No.6& (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
(By Video Conferencing)

Original Application No.368/2022

Abhilash Applicant
Versus

State of Telangana Respondent

Date of hearing: 24.05.2022

CORAM: HON’ELE MR, JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMEER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMEBER

Application is registered based on a complaint received by Post.

ORDER

1. Mr. Abhilash Chowdary resident of Garlavoddu Village, Enkoor
Zone, Khammam, District Telangana has sent the present letter petition
complaining that Sri Lakshmi Narsimha Stone Crusher is illegally
operating in Garlavoddu Village, Enkoor Zone, Khammam, District
Telangana and is thereby damaging endangered hills and forests and
adversely affecting wild animals. Running of the said stone crusher day
and night is causing air and noise pollution leading to serious health

hazards to local tribals and damage to crops.

2, On due consideration of the matter, we are of the view that the
allegations made in the present letter require due verification and
immediate remedial action. Accordingly, we constitute a Joint
Committee of the Principal Secretary, Ministry of Tribal Affairs, Principal
Chief Conservator of Forests (HoFF) Government of Telangana, State PCB
and Collector, Khammam and direct the Joint Committece to meet within

four weeks and undertake site visits, look inte the grievances of the
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applicant and take requisite action by following due process of law. The
State PCB will be the Nodal agency for coordination and compliance.
Factual and action taken report may be furnished within two months by

e-mail at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF.

List the matter for further consideration on 28/07/2022.

A copy of this order, along with a copy of the application, be
forwarded to the Principal Secretary, Ministry of Tribal Affairs, Principal
Chief Conservator of Forests (HoFF} Government of Telangana, State PCB

and Collector, Khammam by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

May 24, 2022
Original ApplicationNo.368/2022
AG
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Item No.5 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
(By Video Conferencing)

Original Application No.368/2022

Abhilash Applicant
Versus

State of Telangana Respondent
Date of hearing: 02.11.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None.
Respondent: Mr. Dhananjay Baijal, Advocate for TSPCB.

Application is registered based on a complaint received by Post.

ORDER
1. Mr. Abhilash Chowdary resident of Garlavoddu Village, Enkoor Zone,
Khammam, District Telangana has sent the present letter petition
complaining that Sri Lakshmi Narsimha Stone Crusher is illegally operating
in Garlavoddu Village, Enkoor Zone, Khammam, District Telangana and is
thereby damaging endangered hills and forests and adversely affecting wild
animals. Running of the said stone crusher day and night is causing air and
noise pollution leading to serious health hazards to local tribals and damage

to crops.

2. Vide order dated 24.05.2022, this Tribunal constituted a Joint
Committee comprising of Principal Secretary, Ministry of Tribal Affairs,
Principal Chief Conservator of Forests (HoFF) Government of Telangana,
State PCB and Collector, Khammam and directed the same to submit its

report within twe months.

2
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3. Since the report was not submaitted within permitted period, vide order
dated 19.09.2022 the Joint Committee was directed to submit its report

within one month and the TSPCB was directed to deposit costs of Rs. 5000/-

with Telangana State Legal Services Authority.

4, In compliance thereof report of the Joint Committee has been
submitted vide email dated 31.10.2022 and costs of Rs. 5000/- have also
been deposited by the TSPCB Telangana State Legal Services Authority vide

receipt dated 14.10.2022.

5. Mr. Dhananjay Baijal, Advocate has appeared on behalf of the TSPCB
and also tender apology on behalf of the TSPCB for non-submission of the

report within permitted time earlier.

6. We have gone through the report of the Joint Cornmittee. The
recommendations made in the report of the Joint Committee are reproduced

as under:-

“Recommendations of the Committee:

1. The mine owner may be directed to stop the mining till they
obtained Environmental Clearance (EC) from Ministry of
Environment, Forest & Climate Change {(McEF & CC), Govt. of
India. _

2. The crusher shall not operate without valid Consent for operation
(CFO)of the Telangana State Pollution Control Board (TSPCB)and
shall take pollution control measure viz.,

« Providing dust bunkers to store the stone dust.

+ providing wind breaking walls around the stone crusher to control
fugitive emissions to the surrounding area.

s Providing cladding with MS sheets to all the conveyor belts.

o Laying of metal roads within the industry premises.

* Providing of sprinklers within the industry & mine premises to
control dust pollution.

¢ The stone and mine owner shall develop thick greenbelt in the all
the vacant arcas of the crusher and mine.
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+ The Joint committee recommends that DMFT committee take up

development works under DMFT lands in the village, as it is a
directly affected area due to mining.

7. In view of the averments made in the application and
observations/recommendations made in the Joint Committee, we consider it
appropriate to have response of (1} State of Telangana through Chief
Secretary, Government of Telangana, (2) Principal Chief Conservator of
Forests (HoFF), Government of Telangana, (3) Director, Mining and Geology,
Government of Telangana, {4} TSPCB, (5) District Magistrate, Khammam, (6)
the Project Proponent Stone Crusher- M/s Sri Lakshmi Narsimha Stone
Crusher (Presently operating in the name of M/s. Sri Jai Santhoshi
Narasimha Stone Crusher and (7) the Project Proponent Stone Quarry Mine
M/s Manupati Jayasimha, who stand impleaded as respondents No. 1 to 7.
The Registry is directed to prepare and attach memo of parties to the
application and also to issue notices to respondents No. 1 to 3 and 5 to 7
requiring them to file their reply/response within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and

not in the form of Image PDF.

8. Reply on behalf of respondent no. 4- TSPCB be also filed as directed

above.
9, List the matter for further consideration on 16.02.2023,

10. In view of recommendations made by the Joint Committee, we direct
the Project Proponent- M/s Manupati Jayasimha not to carry on any further
mining without obtaining enviranmental clearance from MeEF & CC and the
Project Proponent- M/s Sri Lakshmi Narsimha Stone Crusher (Presently
operating in the name of M/s. Sri Jai Santhoshi Narasimha Stone Crusher)
not to operate the stone crusher without obtaining valid consent from the

TSPCB.
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11. The District Magistrate and Superintendent of Police, Khammarm are
directed to take requisite steps for ensuring that no illegal mining on the

mining site in question or illegal operation of the stone crusher in question

takes place.

12. A copy of this order be sent to District Magistrate and Superintendent

of Police, Khammam by e-mail for requisite compliance.
Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 02, 2022
AG
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[tem No.4 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.
(Through Physical Hearing with Hybrid VC Option}

Original Application No.368/2022

Abhilash . Applicant
Versus

State of Telangana & Ors. ...Respondent

Date of hearing: 15.05.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.
Applicant: None,
Respondent: Mr. Dhananjay Baijal, Advocate for TSPCB,

Application is registered based on a complaint received by Post.

ORDER

1. Vide order dated 02.11.2022 notices were ordered to the issued to
respondents no. 1 to 7. As per office report notices have been duly served
on the respondents.

2, Report has been filed by Deputy Commissioner, Khammam District
vide email dated 15.02.2023 and by TSPCB vide email dated 03.05.202.3.

3. In the report filed by TSPCB it has been mentioned that M/s Sri Jai
Santhoshi Narasimha Stone Crusher has obtained renewal of consent for
operation from TSPCB vide orders dated 08.03.2023 with validity upto
28.02.2032 and the TSPCB has issued temporary revocation of closure
order for a period of six months from TSPCB vide order dated 28.03.2023.
It has been further mentioned in the report that M/s Manupati Jayasimha
has obtained EC dated 13.12.2022 from SEIAA Telengana and CFO dated

21.01.2022 valid upto 30.11.2027 from TSPCB and TSPCB has issued
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revocation of closure order issued to the above quarry vide order dated
28.03.2023.

4. In view of grant of EC by SEIAA and consent by TSPCE Interim
injunctive order dated 02.11.2022 passed by this Tribunal has become
infructuous accordingly and will no longer be operative.

5. Reply on behalf of respondents no. 6 and 7 has not been filed so far.
6. Learned counsel for respondents no. 6 and 7 seeks time to file reply.
7. Reply by respondents no. 6 and 7 be filed within one month

at judicial-ngt@gov.in  preferably in the form of searchable PDF/OCR

Supported PDF and not in the form of Image PDF.
8. List for further consideration on 07.07.2023.
9. A copy of this order be sent te District Magistrate and

Superintendent of Police, Khammam by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

May 15, 2023
N



